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Deci dad on llth.Ieb'-i- ~ -•—

n /M-»Tr^r yl CE CHaIU'IAN (a)
HON'9L E R*.H0N'9LE!RR.T.N.9H»T, nfflBERO)

Shri 5atya\n.r Smgh,
s/o Sh.Hukam Singh,
q/o p.S.Kamla Market,
Qr.No.34, Hinto Raad,
Nau Oalhi.

(None appeared)
\tersus_

.... Applicant.

Union of India through
its Secretaryf
Ministry of Home Affairs,
No rt h Bio ck,
Neu Oelhl-3

2. The Commissioner of police,
police Headquarters,
I.P .Esta te.
New Delhi.

3, The Lt, Go vemo r,
through
Chief SecretarVf .
Oelhi Administration,
5, Sham Nath Margf .,. Raspon deh ts.
Delhi -54.

(By Adv/ocate: Shri 3og Singh )
p RDFRfn RaQ

HONIBL EWR. s._SviSiaEdfl£L^9iaifflJjL=
^pllcont soaks direction to oonaanua roaiay

TC and consider hi. forpro.otlon fro. the date
oeoole had been promoted against the CP Cheld

In iprll/hay,1992 after considering his aCRs as
ex cell en t •

2. None appeared for the applicant uhen the
P0,e yas called out, seen on the second round.
Shri 3og Singh appeared for the reg:,ondents end yes
heard. /J



- 2 -

3; *.oli«nt has net dsnlsd In any tejoindar^
thB as-artlon mada by the raspondsnts In thalr
,«,ly that basause of his Indlffarant serylce

aqainst uhich
record, his serv/ices uere taminated, 9
ha fllad 0»-17«/88, ,^lch uas allouad by otdat
dated 31.12.90 uith a direction to the respondents
to reinstate the applicant. tccordingly he uas
reinstated on 2.4.91. Since he •.fis not In sarvdce
in 19SD and dl dno t partlcipa te In the coepetltlye
exam, fo r adnlsslon to promotion List •«', the
question of adrlsslon to List for that year *es
not arise, ibueeer, applicant dld pa rtlclpa te in the
oompetitive exam, held in 1991-92 for ad-lssion to
promotion List ' t' , but as his overall performance
uas not found r^rto the mark, hla name did not find
place in promotion list

4. In the light of the fact that the aforesaid
specific contention has not been denied, ue find no
good reason to interfere In the 04. the same is
accordingly dismissed. No costs.


